
Ill THE CEllTF.AL ADMHlI STF'ATIVE TF IEUllAL, J AI FUR BEtlCH 

JAIPUR 

Date of deciei0n: 07.01.~004 

OA Nc.'.:'.7::/:=:003 

with 

MA No.460/2003 

B:mwari Lal Eangalia s/c. Shri Fc . .:·da Pam r.'.:· 1-:::1), Ma::d.:·<:·r 

Nagar, Ajmer Road, Jaipur presently wartin~ ae Supervisor 

(LSG) BCF' HSG.II in the .:.ffi.::e ·~f Railway Mail 3ervice, 

JP-6. 

• • _Applicant 

t. VERSUS 

1. Union of India through the Secreta~y to the 

Government of India, Department 0f Posts, Dak 

Bhawan, Sansad Marg, New Delhi. 

? ...... Chief Post Master General, Rajasthan Circle, 

Jaipur. 

'") _, . Seni0r Superintendent, Railway Mail service, Jp. 

Dn. Jaipur Opp. Padio St3tion, M.I.Poad, J3ipur. 

• • Res pc·nden ts 

Mr.P.N.Jatti - coun2el for the applicant. 

Mr. N.C.Goyal - couneel for the respondents 

CORAM: 

Hon'ble Mr. M.L.Chauhan, Member (Judicial} 

Hon'ble Mr. A.F.Bhandari, Member (Administrative) 

ORDER (ORAL) 

The appl i.:::ant has filed the r,.resent •JA thereby 

praying for the following reliefs:-

11 8 .1 That by .3 suitable writ order •:'.Ir the dire·::tion 

the impugned order a.-~ted ; ••• :-._.:,3 and 1.2. 0: •• 03 be 

quaehed and set-aside 3nd further the rasp0ndents 

be dire~ted to tre3t the orders 0f the applicant 
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as the standing orders as below:-

(a) Orders for the pc.sting c,f n.::'lrmed base L3G 

(Supervis 1:"1ry) dated :::.:::::.1995 vide .Zl.nne:rnre A/8 

and of HSG-II orders aa tea ll.1 • .::002 vide 

Annexure A/9. 

8.2 That as the wort of the 3pplicant is quite 

satisfactory, and the applicant has been working 

in HSG-II normed base with effe~t from 11.1.2002 

therefore the humble applicant be ccnsidered for 

promotion in HSG-I normed base. 

8.3 Any other relief which the hon'ble bench deems 

fit o II 

2. Facts of the r::aEe are that the applicant was 

aprointea in the Postal Department as Sc•rting Assistant 

w.e.f. 9.8.64. On introduction of the Time Bound One 

Promotion (f0r short, TPOP) echeme in the Department vide 

DG, P&·T, New Delhi letter dated 17.12.83 (Ann.A6), the 

applicant wae given financial upgradation after completion 

of 16 years 0f eervice w.e.f. 30.11.83 in the pay scale of 

Pe. 4::2:.-t.4,0 whi,.::h was revised to Fs. l..J.Oo-:::::::(11J w.e.f. 

1.1.815 and t·:· Hs. 4500-7(100 w.e.f. 1.1.96. The applicant 

was also granted se.::0nd financial upgradation in the pay 

scale .:;f Ps. 1'300-::660 unaer the Biennial Cadre Review 

(for short, BCR) vide DG, P&T letter dated 11.10.91 

(Ann.A7) after 0::;:.mpleti.:1 n of.-=:.:. years of servi·=e w.e.f 

1.7.92 in the pay scale 0f Ps. 1600-:::::660, which was 

revised by the pay .=-.::ale of Rs. 51)(10-8001J w.e.f. 1.1.96. 

Vide mem0 dated 9.~.03 (Ann.A~) pereon~ named therein were 

promoted t0 Lower Selection Grade (for sh0rt, L3G) in the 

scale r:·f Rs. J..J.(•0-.~2.(1(1 1pre revised) c.n noti.:'lnal basis 

w.e.f. 1.10.1991 and •:·n ar:-tual basis from the date of 

5t; 

--- ·~--~--·~--



f 

{:. 

~------

__,.__ -

: 3 : 

joining on norm based LSG p•:ists on the re.::ommendat ion of 

the DPC. The name of the applicant did nut find mention in 

this list. Vide letter dated l~.6.~003 (Ann.Al), the 

applicant and perE 1":1ns named. therein were informed that 

their names coul a not find pla•::e in the select 1 ist due to 

unsatisfactory record of service. It is against these 

ordere, the applicant haE filed thiE OA for the aforesaid 

reliefs. 

2 .1 The grievance of the appl ir::ant is that c.n.::e the 

applieant was pr0m0ted to LSG cadre w.e.f. 30.11.33 under 

TBOP echeme after re;::ommenda t i.:.ns cf the DPC and 

subsequently he w::is also given benefit of the BCR scheme 

w.e.f. 1.7.92 after renderin9 '.26 yeare of eatisfa.::tc.ry 

service, he could not h~ve been f0und uneuitable after a 

lapse of 20 years vide imr,u9ned orcler dated l'.2.1:;.::003 

(Ann.Al). It is further pleaded that the applicant was 

also given further promotion. On the basis of this 

averrnent, thie Tribunal vide order dated 30.6~~003 granted 

interim 0rder 0f stat us-quo as it e:d eted on that day 

which order is still continuing. 

3. Notices 0f this application was given to the 

respt:mdente. The respondents have filed reply. In 

nutshell, the stand taten by the respondents is that the 

applicant was given the financial upgradation under 

TBOP/B~R s~heme in the grade 0f Ps. l~00-~300 of LSG after 

re~··:rmmenda t ic·n of the t•P·~ and in the s.::.::il e c.f Rs. 11:.c11J-

2660 after pottin9 :26 ye.:trs •:·f eatisfa.::tory service on 

ac~ount of their etagnation. On intr0duction of fast track 

promotion for fil 1 ing up the Lower Select i~:>n Grade,'Higher 

Sele,.::t ion Grade-II p.:0et in FC•E-t 0: 1ff i ::es,' Railway Mail 

Serv:i.•:e Offices, the r1PC was held in the Circle Office, 
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Jaipur for the purpose of filling LSG norm based r;-"'.:'Sts, 

division wise at regional level w.e.f. 1.10.91 on notional 

basis to prepare feeder cadre for promotion to HSG-II/HSG-

I as per new recruitment rules as no DPC was held for norm 

based LSG/HSG-II posts after introduction of TBOP/BCR 

schemes. It is further stated that as per recruitment 

rules, selection for promotion to LSG (norm based) is 

based on selection method as benchmark is 'Good' while 

TBOP/BCR are not protmoions but they are merely placement 

in next higher scale based on criterion of completion of 

16/26 years of service. The placement under TBOP/BCR is 

based on non-selection methGd as such there is no 

benchmark. It is further stated that the name of the 

applicant was in the zone of consideration. The DPC 

considered the name of the applicant but due to 

unsatisfactory record of serivce, his name was not 

recommended by the DPC for promotion in LSG (norm based) 

on notional basis w.e.f. 1.10.91. It is further stated 

that the applicant was never promoted as LSG and HSG-II. 

The respondents have also filed a Misc. Application which 

was registered as MA tlc.460/:?0Ci3 for va•::ati0n of stay 

order. 

4. We have heard the learned counsel for the parties 

and gone through the material placed on record. 

4.1 From the perusal of gradation list of HSG-II 

officials corrected upto 1.1.99 circulated vide letter 

dated 30.11.1999 (Ann.A3), the date of birth of the 

applicant has been shown as 1.2.44 and as such thE 

applicant will be retiring on superannuation on 31.1.2004. 

Admittedly, the applicant is in the scale of Rs. 5000-800( 

be{ng LSG (BCR). Even if it is presumed that the applican· 
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is entitled for pr0rncti0n against LSG fnorrn based) post in 

the pay scale of Rs. 1400-~3(1(1 (the applicant is already 

getting this scale from earlier date i.e. w.e.f. 30.11.83 

on account of financial up9radation under TBOP scheme) 

w.e.f. 1.10.91 on nc.ticnal basie and on actual basis on 

the date of joining 0n the norm based post, the applicant 

cannot be considered fc·r further pr.:-mc.t ion to HSG-II and 

HSG-I for which the DPC will be held in future, as the 

applicant will be retiring on superannuation on 31.1.2004. 

As such, the applicant will not be entitled for further 

promotion even if the present OA is allowed. In view of 

this, the present appl icat ii:-.n has become infructuous and 

is accordingly dismissed. 

4. 2 The learned .::.:.un=el fc.r the applicant submits 

that the applicant is retiring on 31.1.200~. Fresently, he 

has been p•:.sted as HSG-II against n.:.rm tased post in the 

office of Railway Mail SerJice, Jaipur and in case the 

interim stay is vacated, the applicant may be dieplaced 

from that pc.st and ai: such prays that the interim order 

may be allowed to continue till 31.1.2004. We see 

considerable force in the submission made by the learned 

counsel for the applicant. Therefore, the interim order 

granted on 30. 6. 2(1(13 shall remain operative till 

31.1. 2004. 

5. With these observations, the OA as wel 1 as MA 

stand disposed of with no order as to 

~ ' J Arv ·'"< ' -):~~ 
(A.K.BHANDARI) 

Member (A) 

c0sts. 

Member (J) 


